
OPEN COU::=tT

CENTR.c~L ADJ\UNISTRATIVE TRIBUNAL
ALlAHABAD. BENCH AL!AHABAD.

Original Application No. 1413 of 1999-

Hon'ble i-,r. Justice S.R. Singh, V.C.
Hon·ble Mr. D.Re Tiwari __~A.I\\.

Nbhd. I.'\:)qsoOdAlaffi,
son of [lIbhd. Iv\.lstafa
Gate-man (Operating) at Kadipur Station
NOrth Eastern Hailway
Varanasi Rjo ilJbha11a- Pac hmah La , Distrie t
Jahanabad (Bihar).

• ••••• A plic ant.

(By Advocate : Sri Ndmwar Singh)

Versus.

1. Union of India
through Secretary t

~linistry of Railway,
Government of India,
l'ew Delhi.

2. Chairman,
Railway Board, Rai lway Bhawan,
Naw Delhi.

3. General Manager,
North Eastern Railway
Gorakhpur.

4. Divisional Rail l.t\3nager,
NOrth Eastern Railway,
Varanasi.

• •••••••• Hes ondents.

(By Advocate: Sri A.K. Gaur)

_O_R.p_E_R_

(By Hon 'b Ie Mr. Justice S.~ • Singh, V.C.)

I-eard Sri Sit L.11 holding brief :of Sri Narrwar Singh

learned counsel for the a plicant and Sri M.K. Sharma

holding brief of Sri A.K. Gaur learned counsel for the

reslDondents.

~
2. Peruse,Lthe Mise. Application on hand. The

Application was dismissed in default and for non prosecution

On 23.04.03. Restoration ApJ.'lication NO.2186/03 carre to be

dismissed as time barred vide order dated 17.09.03. Civil

Mise. De lay lieation NO.3978/03 has
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been filed- on 17.10.03 seekLng condonation Of delay in
~~

filing restoration ap lication accom anying ~~ Civil

Mi.sc. Recall/Restoration Application NO.3979/03. 'fl"l= order

dated 17.09.2003 dismissi~ the earlier re~Qration a lication
c.nt? t>~~ .

No.2186/03 as titre barred tn presence of tte Ceunse1 for

the parties. Too said order irbeing on ll1~rit, the present

restoration appHc atLcn is not naintainable. Accordingly t

the JVl.i.sc.Restorat.ion Application on hand is rejected.

~V.C.

Manish/-


